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=) ORIGINAL APPLICATION NO.313E of 2006
Allahabad, this the 4th dsy of Mareh, 2008

e Mr. Justice Khem Karan, V.C.

Abhaya: 5ingh, agsd sbout 40 years,
Son of Shri K.N. Singh,
Ric 258/9, Azadganj
fam Mandir Compsund,
E Sipri Barar; Jhansi (U.E.]

_ wApplicant.
i’_ {8y Advocate : Shri M.P. Gupts
N shrl S.K. Mli=hra
w
l |
= 1.. The Unien of India, throuch the Ganeral

Mansger; North Central Hailway, Allahabad.
2. The Geteral Msnager, Central Organizstion
Rallway Electrification, Allsbabad.

=g

=» « R@2Spondants.
{ 1. (By Advacate : Shrd D.P. Singh)
;
| 3 ORDER
|

Tha applicant has praysd for tChe [following !

'&r - reliefs 1~
-

(a} That the respondents bs directed toc make
the payment to the applicant of sll the
terminal benefits mentioned in para 4 (7)
ef the application within a specifiad tims
frame.

(k) That the respondents may bs& Ffurther
directed tc pay to the applifsant monthiy
penaion WyE. £ 28,6.1997 alongwleh
arrears.

[¢) That the respondents may bs further
directed to pay to the applicant interest
on, the amount illegally withheld by them
from the spplicant as the rate to be 1
desided by the Hon/bls Tribunal, |

{d] Aay other relief ko which the applicant |
lagally: founa to Pa @nrltlsa bae pald ¢
him.

(& That the casts of this applicstion be
swardsd to the applicafit against the
rezpondents.
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Z.  Hi= cssa in brief is thst he Jolneg a=
Technlcal Mata in Railway Elsctrification undsr the
respondenta in 1987 and continued: working ftill

211 .5.1997. Ha states that bs was s=elactsd £fur

appointment 3= Deputy Msnager in Ihdian Reserva
Bank, sc he tanderad his resignaticn from the post
of Tgchnicgi Mats, which the respondents accepted
wea.f: 27.5.1997. He goes on to =tstas that undar
the Rulas, he 1s entitled to payment of Provident

-Funﬂ, Gratuity, Amount of a8 v 3% P g Laave

eficashment, arrears of Dearness Allowancae, dlifferent
of pay, Payment of Bonuz for the year 1996-1497 as
wentioned in Para-7 of the OB, but inspite af
variols repressntations glven to tha respondents,
the sane hava not. bean relasased so far. | The
respondenta have filed reply saying that the O La
time barrad and the spplicant has po good cleim for
the sald amount.

3. In regard to the plea z=hat the OA i= time
barred, lesarned counszas! for the a;plicant-cuﬂtanda
non payment of amount of the General Provident Fund
etc, 1= & continuing wronc and so Ehe gquestiion of
limitaticn should npot come in the way of the
applicant in maintaining thiz QA. I find =ufficient
force in this submission of lsarnad counsel for the
appligant. 8o, the plea of the raspondants that the

‘O is barred by law of limitaticon, 18 rejected.

4. furning to the merits of +ths sa=e, learned
counsal for the applicant has dubmitted that the
respondents may be askead tc pass 5 ressenad and
spsaking order on the reprazentation dated
13.10.2005 (Annexure-5). I think Shrl Mishera La
right, as the respondents have not passed any order
rajecting or q;:gptlﬁg the claim of the applicant.
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5c they may be asked to consider and dispose of thst

representation as mentloned skovs,

5. The OA is finally dispesed of with a direction
Ec respondent Ho.2 to conaider and dispose of ‘tha
applicant’s represantation darad 13.190.200%
(Annesuce~5] An accordance with the relevant rules
by a reasoned and speaking order, within = peried of
throa months from the date 3 csrzified copy of this
erder together with ths «copy of the =s=2id
raprasentation ls producad beforza him. No costs.

Vice=Chalrman

REM/




